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[Shri Morarji R. Desai] 
other agencies for regional cooperation such 
as ESCAP and ASEAN. The very flexibility 
and informality of the group may be expected 
to provide a suitable framework for furthering 
our bilateral and multilateral contacts in the 
Asian and Pacific region. We shall associate 
ourselves actively in the follow-up measures 
which are planned by the working groups in 
order to make the Delhi meeting in 1980 a 
worthy successor to the Sydney meeting. 

 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): The statement as such is not 
under discussion. 

 
 

SHRI    JAGJIT    SINGH    ANAND (Punjab): 
Sir, we are all very thankful that our Prime 
Minister has returned safe and    sound.      
After the first explosion, the security measures 
taken by the Fraser Government which   in-
vited  the  delegates—the     Australian 
Government—proved   effective  so  far as the 
dignitaries are   concerned but, Sir, I would like 
to know whether any definite  conclusion has  
been     drawn regarding those behind this 
explosion because other Indian    diplomats and 
officers had been subjected by a certain group 
in that country to this type of terroristic 
activities.   Also I would like to know whether 
some remedial measure* will be    taken in our 
own country regarding those elements. 

RESOLUTION REGARDING GIVING 
PREFERENTIAL TREATMENT TO 

WEAKER SECTIONS OF SOCIETY IN 
APPOINTMENTS TO HIGHEST 
ECHELONS OF GOVERNMENT 

SERVICE&-Contd. 
THE VICE-CHAIRMAN (SHRI H. M. 

TRIVEDI): We shall now continue discussion 
on the Resolution. Shri Mahanti. 

SHRI BHAIRAB CHANDRA MAHANTI 
(Orissa): Sir, I rise to support the spirit behind 
the Resolution. I am afraid I am not in a 
position to accept the Resolution in its letters 
because of the inherent difficulties that are 
there.    There are economic 



 

unadjustabilities in our socio-economic field, 
and the worst thing is that the people who are 
in view of the Mover of the Resolution are not 
sufficiently educated as yet. It is not their 
fault. But the fact remains that they are not 
educated to the extent necessary. For 
argument sake, let us think of the persons 
belonging to the Harijan community, Adivasi 
community, minority communities, women, 
etc. for all the Services. Now, are there 
enough qualified people among the Harijans, 
Adivasis, Muslims and the women to fill up 
those posts? Besides, Sir, this is the age of 
technology and science. In spite of all that has 
been done so far, there are not enough people 
among the Adivasis, Harijans, Muslims and 
women to man offices in technological 
departments, scientific departments, military 
and so many other  departments. 

Sir, no man, living or dead, knew the 
people of India, and their problems—and 
more particularly the people of the weaker 
sections, the Harijans, the tribals, the 
Scheduled Castes and the Muslims—as 
Mahatma Gandhi did. Nobody can claim 
either that he understands them more, or their 
problems, than Mahatma Gandhi. I do not 
want to take much time of the House. I would 
only finish my speech by quoting Mahatma 
Gandhi book India Of My Dreams. Writing in 
Young India on 29-5-24, he says: "So far as 
employment in the Government departments 
is concerned, I think it will be fatal to good 
government, if we introduce there the 
communal spirit. For administration to be 
efficient it must always be in the hands of the 
fittest. There should be certainly no 
favouritism. But if we want five engineers we 
must not take one from each community but 
we must take the fittest five even if they were 
all Musalmans or all Parsis. The lowest posts 
must, if need be, filled by examination by an 
impartial board consisting of men belonging 
to different communities. But distribution of 
seats should never be according to the 
proportion of the     numbers  of each 

community. The educationally backward 
communities will have a right to receive 
favoured treatment in the matter of education 
at the hands of the national Government. This 
can be secured in an effective manner. But 
those who aspire to occupy responsible posts 
in the Government of the country can only do 
so if they pass the required test." My 
submission, therefore, would be that we 
should take all possible steps to see that our 
brothers and sisters among the weaker 
sections of the society, of the backward 
classes tribals and Muslims, get all facilities 
and scope for education. We should fix a 
target date, 10 years or 12 years or 15 years 
for this purpose, so that they can have no 
cause for complaint that the necessary 
facilities have been denied to them. And when 
they come up to the standard, there should be 
no difficulty in absorbing them, and there 
should be no reason for going in for this kind 
of remedy, as has been suggested by the 
mover of the Resolution, that we should have 
even constitutional changes to give this 
protection or these safeguards to the minority 
communities or the members of the weaker 
sections that Thirty years have gone. Have we 
not the experience of the constitutional pro-
vision in regard to effective implementation of 
even compulsory primary education? We have 
failed to do it. And if we go on bringing in 
this kind of constitutional provision it will be 
impractical. It will be only causing further 
bitterness among the weaker sections. 
Therefore, my submission once again would 
be, let us prepare the ground so that they may 
be properly educated and become qualified for 
the posts. Of course, there is a complaint that 
even in class IV service of the Government, 
where not much of education is required, there 
is discrimination against people from these 
sections of the society, the weaker sections, 
the tribals and others. Even in certain districts 
where they are available in plenty, for reasons 
known to all of us, justice is not being done to 
them. In such cases, of course, adeauate 
measures should be    taken 
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[Shri Bhairab Chandra Mohanti] 
to see that justice is done to    them. And why 
only 60 per cent? Why not even cent per cent of 
the posts go to them?    But what  about posts 
where a certain qualification is    laid down? 
Suppose we adopt this Resolution today.    Do 
we mean to say that there would be no basic 
qualification for the posts in Government 
services, in   the technological department, in 
the medical  department,  in  the     engineering 
department?    The fact    remains that for 
certain     posts,     reservations  are there, and 
yet there are not sufficient number of persons 
from among these classes of people to fill those 
posts. Therefore, I would only plead with the 
mover of the   Resolution   that if the 
Resolution is to be    adopted, let him accept my 
suggestion that the ground be prepared so that 
we can in 10 years or 15 years see that the 
Harijans, the backward classes,  Muslims and 
other minorities get adequate    education as 
this alone will qualify them for these higher 
posts.    I am    sure Mr.    Rabi Ray when he 
tabled this    Resolution did not have in mind 
the posts in the army, in the technological and 
scientific  departments.    The UPSC    reports 
and even the    State   Public   Service 
Commission reports    show that  even where 
reservations    have been made, the unfortunate 
situation today is that there are not  sufficient 
educated and qualified  people     among  the 
weaker sections of the society     who can be 
considered fit for these posts. 
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THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): Shri Varma. 

SHRI K. K. MADHAVAN (Kerala): Sir, 
on a point of order. Is it proper to speak, to 
insult Members of Parliament that we 
backward class people cannot speak proper 
English? I want a ruling. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI):  Shri Varma. 

SHRI K. K. MADHAVAN: Sir, the Chair 
cannot escape. I want a ruling on this.    
Either you say    yes or you 
say no. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): It is a comment, It does not call 
for a ruling. 

SHRI K. K. MADHAVAN: What 
comment? 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): You have made a comment.      It 
does    not call for    a 
ruling. 

SHRI K. K. MADHAVAN; I have raised a 
point of order. You did not understand it, 
unfcr*unately. 

 

"I told, but, to see." What is this? 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): Please conclude now. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): Please conclude now. You have 
got more time than what you are entitled to. 



 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): There is n0 point 0i order. 
That is the ruling. 

SHRI K. K. MADHAVAN: There 
was a point of order. 

THE VICE-CHAIRMAN (P£3I H. M. 
TRIVEDI):  Mr. Varma. 

SHRI K. K. MADHAVAN: I raise 
another point of order. You cannot fool 
me like this. 

Tpp UTTffar H3**l ; STPT #5 STTfJT I 

SHRI K. K. MADHAVAN; No, no. I 
am on my legs. I want B ruling. You give 
another ruling. I don't mind. I want a 
ruling. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): What is your point of order? 

SHRI K. K. MADHAVAN: You did 
not understand that. You cannot 
understand that. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI): What is your point of 
order? 

SHRI K. K. MADHAVAN; How can I 
help you if you do not understand what I 
say. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRVEDI); You don't have to say 
anything which is a reflection on the 
Chair. Please come to your point of 
order. 

■ 
SHRI K. K. MADHAVAN: It is not a 

reflection on the Chair. It it a reflection 
on the person who is occupying the 
Chair, who does not deserve to be in that 
Chair. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI); There is no need for you 
to get excited. 

SHRI K. K. MADHAVAN: There is 
no excitement   I am saying the fact. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI): You please bear with me. 

SHRI K. K. MADHAVAN; You said 
you did not understand what I said. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI): Anyway, are you now 
satisfied that there is no point of order? 

SHRI K. K. MADHAVAN: It is not a 
point of order. It is a question of reply. 

THE VICE-CHAIRMAN (SHRI (H. 
M. TRIVEDI); Shall we continue now? 

SHRI K. K. MADHAVAN; Yes, we 
have to continue. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI):  Mr. Varma. 

SHRI K. K. MADHAVAN: Not that. 
You have to give a ruling. We have to 
continue and you have to give a ruling. 
Sir, it is unfortunate that such high 
positions are being occupied by small 
men. 

THE VICE-CHAIRMAN (SHRI H.M. 
TRIVEDI): Shri Varma. 
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SHRI K. K. MADHAVAN: That too is 
because of people like you. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): Mr. Madhavan, there cannot be a 
continuous dialogue going on like that. 

SHRI K. K. MADHAVAN; Sir, it is 
because you did not give me a reply. 

SHRI K. K. MADHAVAN: Why 
don't you include the Scheduled Castes? 

 

SHRI K. K. MADHAVAN; So they 
came not because of you but in spite of 
you. They came because of Shri 
Jawaharlal Nehru: 

SHRI K.    K. MADHAVAN; Why 
don't you remove your caste from 
your name? Now, you remove your 
caste   from   you   name.    Why don't 
you remove your caste name from 
your name? Are you ashamed of 
doing that? 

SHRI K. K. MADHAVAN: The 
shadow of your inefficiency is haunting 
you. 
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"I have received your letter of the 11th 
December with which you enclose a copy of 
the letter dated the 7th December regarding 
reservation in Government services for 
backward classes, other than the Scheduled 
Castes and the Scheduled Tribes. I am 
referring this to the Department of Personnel  
for  their  consideration." 
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SHRI K. K. MADHAVAN: It was the 
same machinery that was used by the 
previous Government to protect the 
rights of the Harijans. 
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SHRI K. K. MADHAVAN: Sir, may I 
know how many minutes have been 
allotted to him? Is there any yardstick? 
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SHRI BIR CHANDRA DEB BUR-MAN 
(Tripura): Mr. Vice-Chair, man, Sir, I am one 
with the mover of the Resolution in forming a 
casteless and classless society. But I do not 
think the remedy as suggested^ will form a 
classless or casteless society. Mr. Vice-
Chairman, in our Constitution there is already 
provision for Scheduled Castes and Scheduled 
Tribes for reservation of seats. That was first 
meant for ten years. The framers of the 
Constitution had felt that within ten years the 
Scheduled Castes and the Scheduled Tribes 
would be at par with all others. But, 
unfortunately, after ten years, the reservation 
was extended to another ten years, and then 
another ten years. And it seems this is going to 
be a permanent  feature   of    our    society. 



 

[Shri Bir Chandra Deb Barman] Therefore, 
instead of solving this question we are 
shelving it. In the British regime they shelved 
this question. In the same way we are going 
to shelve this question instead of solving it. 
Where does the main defect lie? The main 
defect lies because in our Constitution the 
right to work is not guaranteed. I do not 
expect that my future children will get a job 
because the Constitution does not guarantee a 
job for them. Naturally, we will try to have 
our sons and daughters absorbed in some sort 
of job. 

In my Constitution there is exis. tence of 
private property and private property means 
exploitation. If one amasses property where 
does he get it from? Obviously, he gets it by 
depriving others of their legitimate share. So, 
as long as there is private property and so long 
as the right to work is not guaranteed this evil 
will remain for ever and whatever reservation 
we are making. 60 per cent, or 70 per cent, 
will remain only in letter,  not in  spirit. 

Sir, even after the lapse of thirty years, 
what is the answer that we get? The answer is 
"Suitable candidates are not available". The 
difficulty is we are not serious about filling 
the percentage. Why suitable candidates are 
not available? If every year we had trained 
hundreds of candidates of the Scheduled 
Castes and Scheuled Tribes, this difficulty 
would not have arisen. This difficulty has 
arisen because the right to work is not 
guaranteed in our Constitution. I know I 
cannot manage a job for my future generation. 
There is no hope for him. Therefore, I must 
amass wealth and make private property. I 
must get them fixed up in some sort of job. If 
a person is already in job he has got many 
avenues to push up his daughter and son in a 
job. For the son of a poor villager, for the son 
of a rustic, for the son of a poor labourer, for 
the son of a poor agriculturist,  is there any 
scope to    get 

absorbed in some sort of a job, which is called 
a white-collared job in our society? So far as a 
constitutional remedy is concerned, the right 
to work must be guaranteed for every able-
bodied person. If every able-bodied person 
has got the right to work, if that is made 
justiciable, then I can make the Btate 
answerable if I am unemployed. Then the 
State is bound to provide me with some job or 
give me some sort of pension or bhoook 
bhatta. 

The quesetion of non-availability of 
suitable candidates from the Scheduled Castes 
and Scheduled Tribes remains only because 
the present society is based on exploitation. 
There is exploitation of man by man and so 
long as there is exploitation, there will remain 
a class called the exploiters and there will 
remain a class called the exploited, and so far 
as establishment of a classless and casteless 
society is concerned, it will only remain a 
dream. It cannot af all be achieved unless we 
can do away with this exploitation in our 
society, unless this right to private property is 
removed from our Constitution and unless we 
guarantee the right to work to every able-
ty>^ied citizen of our land. 

So, «iy submission to you, Mr. Vice-
Chairman, is that the main malady lies in the 
structure of our society, in the economic 
constitution of our society in which o'ne class 
lives on exploitation and another class goes 
on being exploited because, otherwise the 
hard-working labourers, the hewers of wood 
and drawers of water would not get even a 
square meal and they cannot feed their 
children and other family members. As a 
result this exploitation is going on and the 
sort of remedy which is suggested will remain 
0nly in letter and not in deed. 

Now. what will be the effect? The effect 
will be serious, I know, because if this sort of 
exploitation will go on, people who are 
exploited will become 
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larger and larger in number. I know that 
the figure of unemployment is growing 
higher and higher every year. The result 
is inevitable and that will be the 
destruction of the present economic order. 
We cannot remove it only by pious wishe. 
We cannot remove this invitable 
conditions only by giving assurances 
about reservation of certain percentage of 
posts to the backward classes Scheduled 
Castes and Scheduled Tribes and so on. I 
think, Mr. Vice-Chairman, Sir, unless and 
until the present structure of our society is 
done away with, unless and until we do 
away with exploitation from our society, 
unless and until we can give every citizen 
the guarantee to employment and the 
right to work, and until and unless we do 
away with this evil 0l right to private 
property, what'-er remedy we might 
suggest, the ultimate aim cannot be 
achieved. The ultimate aim will always 
be lingering as paralysis in our society. If 
one limb of a man is very much strong, 
but the other limb is paralysed. What is 
his condition? He cannot move. If one 
limb of a person becomes 
disproportionately heavy and another 
limb is paralysed, the person cannot 
move. So, this disparity between the 
haves and the have-nots will paralyse the 
whole society and ultimately the 
destruction of the society will be the 
inevitable result, so, I think, in order to do 
away with these evils, We must put in our 
Constitution the right to work for every 
able-bodied citizen and the right to private 
property be done away with. Unless and 
until we can do that, this sort of giving 
percentage to such and such persons will 
not do away with the evils, which  is   
contemplated. 
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SHRI G. LAKSHMANAN (Tamil 
Nadu): Even in the Constituent Assembly 
o'nly by the casting vote of Dr. Rajendra 
Prasad it wa9 decided that Hindi shall be 
the lingua france* 



163 Re- Preferential       [ RAJYA SABHA ]      to weaker Section 164 
Treatment ' 

[Shri G. Lakshmanan] 

in  the  Constituent Assembly, It was .decided 
by one-vote majority. 

 
SHRI G. LAKSHMANAN; Only by •one 

vote it was decided in the Constituent 
Assembly. 

SHRI RANBIR SINGH; Please try to have 
some knowledge from others also. 
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SHRI G. LAKSHMANAN: The re-
solution is that 60 per cent reservation 
should be given to backward classes. 
What is this Janata, Congress, D.M.K. 
and others? Let him speak on the subject. 
Then there would be no trouble. 
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SHRI K. K. MADHAVAN; In the 
Kerala High Court there are Muslims. as 
well as members of backward classes. 
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The House tnen adjourned at 
six minutes past five of the 
clock till eleven of the clock on 
Monday, the 27th February, 
1978. 


